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STATE Vs. Unknown 

FIR no. 6241/2020 
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18.01.2021 

Through VC CISCO Webex. 

Present: Mr. Lokesh Kumar, Ld. APP for State. 
Ms. Archana Verma, counsel for applicant. 

1. Reply to the superdari application has been filed. Copy be supplied to 

counsel of the applicant via email. Submissions on the application for 

release of vehicle on superdari are made. 

2. Submissions have been heard. Case file perused. In the present 

application, the applicant is seeking release of the vehicle bearing no. 

DL-4C AH 0221 on superdari on the ground that he is the registered 

owner of the same. As per the said reply filed by the 10, he has no 

objection, if the vehicle is released to the lawful owner. No purpose 
would be served keeping the vehicle in P.S. Malkhana during the trial. 

Therefore, on consideration, the vehicle no. DL-4C AH 0221 is released 

on superdari to its registered owner subject to the following conditions: 

a. That the applicant shall furnish a security bond in the sum of Rs. 

3,50,000/ (Rupees Three Lakh Fifty Thousand Only) to the 

satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the s 
vehicle without prior intimation to the court and shall produce the 

same as and when directed by the court; 

c. The I.0. shall prepare a detailed punchnama mentioning specific 
details of the vehicle including its colour, engine number and 

chassis number; 

d. The I.0. shall take coloured photographs of the said vehicle from 

SUate Magis 
different angles for proper identification of the same; 

e. The photographs shall be attested and counter signed by the 

complainant, registered owner, and accused; and 
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f. The I.0. shall file the punchnanma with a print-out of the 

photographs and copy of the photographs in a a 

pendrive/flashdrive and file it in compliance of provisions of the 

Indian Evidence Act, 1872. 

3. Application is accordingly disposed of and it be tagged with chargesheet 

as and when filed. Copy of order be uploaded on the District Court 

Website and copy of order be sent via email to counsel for applicant. 
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STATE Vs. Vishal 

FIR no. 399/18 

PS GTB Enclave 
Shahdara Karkardoama Courts, Delhi 

U/s 356/379 IPC 

18.01.2021 

Through VC CISCO Webex. 

Present: Ld. APP for State. 
Mr. Pradeep Saxena, Counsel for applicant. 

Reply to the bail application filed by the 10. Submissions 

the bail application made. Submissions have been heard. As per reply tiled 

by the 10, accused Vishal S/o Mange Ram had been arrested in this case but 

during investigation, he was released as no sufficient evidence was found 

against him and that the accused was never sent to judicial custody in this 

case. Advocate for the accused has submitted that he was not aware of the 

same. In view of the above, bail application of the accused / applicant 

Vishal is dismissed. It be tagged with the chargesheet as and when filed. 
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STATE Vs. Wascem @ Kale & Ors. 
FIR no. 18772/2018 

ITEGI, DGEI a, faoo 
Shahdasa Karkardooma Courts. Delhi 

PS GTB Enclave 
U/s 379/411/482/34 IPC 

18.01.2021 

Through VC CISCO Webex. 

Present Ld. APP for State. 
Mr. Sunil Kumar, Counsel for applicant. 

An application has been filed on behalf of accused, wherein it 
is prayed that the accused Wasim@ Kale S/o Mushuraf be released on 

personal bond as he is not in position to furnish the bail bonds of Rs. 

10,000/-. As per court record, the accused Wasim@ Kale was admitted to 

bail vide order dated 16.10.2018 on furnishing bail bonds in the sum of Rs. 

10,000/- with one sound surety of like amount. This court is not empowered 
to modify any condition imposed at the time of granting bail. Therefore, 
present application is not maintainable before this court and is, accordingly, 
dismissed. Copy of this order be also sent via email to counsel of applicant. 
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